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BEFORE THE NATIONAL GREEN TRIBUNAL 

EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL 

FINANCE CENTRE, 3RD FLOOR, NEW TOWN 

(Under Section 18 (1) read with Sections 14 and 15 of the 

National Green Tribunal Act, 2010) 

Original Application No. _____ of 2025 

In the Matter of: 

 

Gaurav Singh 

…………………. Applicant 

VERSUS 

 Hindalco Industries Ltd. and Ors. 

…………………. Respondents 

 

SYNOPSIS 

The present Original Application is being filed under Sections 14, 15 and 18 of 

the National Green Tribunal Act, 2010 by the Applicant, Shri Gaurav Singh, 

resident of Palamau, Jharkhand, raising grave concerns regarding 
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environmental degradation and safety hazards caused by Hindalco Industries 

Ltd. at Kathautia Coal Mines, Palamau. 

Despite being under a statutory obligation to comply with conditions of 

Environmental Clearance (EC), Hindalco has: 

• Failed to backfill the mining pits with overburden (OB) and topsoil, leaving 

behind deep, hazardous highwalls. 

• Dumped OB outside the lease area and undertaken plantation over OB 

dumps rather than planting trees on decoaled land after land reclamation.  

• Violated safety norms by creating vertical highwalls, unsafe slopes and 

inadequate fencing. 

• Stopped operations in October 2024 and issued surrender notice 

(06.06.2025) without complying with mandatory EC Conditions especially 

the specific conditions no. (iv). 

Despite repeated complaints, legal notices, and RTI disclosures, authorities have 

failed to take remedial action. This has left behind dangerous pits, OB dumps, 

and ecological imbalance in violation of environmental law, threatening life, 

ecology, and public safety. 

The Applicant, therefore, seeks intervention of this Hon’ble Tribunal to ensure 

strict compliance of EC conditions before the surrender of the said mines by 

Hindalco is accepted, environmental restoration of the site, and imposition of 

environmental compensation in terms of law. 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL 

FINANCE CENTRE, 3RD FLOOR, NEW TOWN 

(Under Section 18 (1) read with Sections 14 and 15 of the 

National Green Tribunal Act, 2010) 

Original Application No. _____ of 2025 

In the Matter of: 

 

Gaurav Singh 

…………………. Applicant 

VERSUS 

 Hindalco Industries Ltd. and Ors. 

…………………. Respondent 

 

List of Dates 

10.06.2006 – EC granted to M/s Usha Martin Ltd. for Kathautia Opencast 

Coal Mine Project. 

16.04.2015 – Letter of Transfer of Environment Clearance of Kathautia 

Opencast Coalmine project from M/s Usha Martin Ltd. to M/s Hidalco 

Industries Ltd.  
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 03.10.2024 – Hindalco submitted Notice of Discontinuance under Regulation 5 

of CMR, 2017 declaring closure of Kathautia Mines w.e.f. 01.10.2024. 

(Annexure-D) 

12.03.2025 - Copy of Notice of Discontinuance dated 03.10.2024 
submitted by Hindalco under Regulation 5 of CMR, 2017 by Hindalco 
received through RTI on 12.03.2025 Copy of Notice of Discontinuance 

dated 03.10.2024 submitted by Hindalco under Regulation 5 of CMR, 2017 
by Hindalco received through RTI on 12.03.2025. 

30.06.2025 –1) Complaint submitted to MoEF&CC highlighting non-compliance 

of EC conditions, improper mine closure, OB dumps, and unsafe pits. 

(Annexure-A) 

2)Complaint submitted to Secretary, Mines, Jharkhand regarding surrender of 

mining lease without compliance of closure obligations. (Annexure-B) 

06.06.2025 – Hindalco submitted surrender notice of Kathautia Coal Mine to 

Nominated Authority, Ministry of Coal. (Annexure-D) 

11.06.2025 – Photographs taken showing non-compliance, abandoned pits, OB 

dumps outside lease area, and unsafe conditions. (Annexure-F) 

01.09.2025 – RTI reply received from Ministry of Coal confirming Hindalco’s 

surrender notice and termination of CMDPA. (Annexure-C) 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL 

FINANCE CENTRE, 3RD FLOOR, NEW TOWN 

(Under Section 18 (1) read with Sections 14 and 15 of the 

National Green Tribunal Act, 2010) 

 

Original Application No. _____ of 2025 

 

IN THE MATTER OF: 

 

Gaurav Singh 

S/o Shripati Singh, R/o Belwatika, Memorial Hall Road, 

Daltonganj, Palamau – 822101, Jharkhand 

Contact: 8340109063, Email: gauravsingh11091990@gmail.com 

…Applicant 

VERSUS 

1. Hindalco Industries Ltd. 

2nd floor, Vasundhara Mega Mart, Near Argora Chowk, PS Argora, 

Ranchi, Jharkhand, 834002. Email: hilinvestors@adityabirla.com 

Contact: +91 (06522) 244253/334 

2. Ministry of Environment, Forest and Climate Change 

(MoEF&CC) 
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Through its Secretary, Indira Paryavaran Bhawan, Jor Bagh, New 

Delhi -110003. Email: secy-moef@nic.in; Contact No.: 011-

20819209, 011- 20819239 

3. Ministry of Coal,  

through its nominated authority, Government of India Shastri 

Bhawan, Dr. Rajendra Prasad Marg, New Delhi – 110001, 

Email: secy.moc@nic.in, Contact No. 011-23384884 

4. Department of Mines & Geology, Govt. of Jharkhand 

Through its Secretary,  

Nepal House, Doranda, Ranchi-834002. 

Email: secretarymines.jhr@gmail.com Contact No. 0651-2490174 

5. The Deputy Commissioner 

District Collectorate Building, Block-A, Medininagar (Daltonganj), 

Palamu, Jharkhand, 822101, Email: dc-pal@nic.in, Contact 

No.: +91-6562-224033 

6. District Mining Officer,  

Collectorate Building, Medininagar (Daltonganj), Palamu District, 

Jharkhand – 822101. Email: dmo-palamau@jharkhandmail.gov.in, 

Contact No. 06562-231261. 

…Respondents 
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ORIGINAL APPLICATION UNDER SECTION 14, 15, AND 18 OF THE 

NATIONAL GREEN TRIBUNAL ACT, 2010 ALONG WITH RULE 14 OF 

THE NGT (PRACTICE AND PROCEDURE) RULES, 2011 

 

MOST RESPECTFULLY SHOWETH: 

1. That the present application is being filed by the applicant, a socially 

active individual and environmentally conscious citizen, who resides 

in Daltonganj, Palamau, Jharkhand. He filed this application to seek 

directions for strict enforcement of environmental laws and EC 

conditions especially specific condition no. (iv) against Respondent 

No.1 – Hindalco Industries Ltd., which operated the Kathautia Coal 

Mines in Palamau. 

2. That Hindalco Industries Ltd. commenced coal production at 

Kathautia Mines in February 2017 after obtaining Mine Opening 

Permission, and continued operations till 2023. During this entire 

period, Hindalco was bound to comply with the Environmental 

Clearance (EC) conditions originally granted to M/s Usha Martin Ltd. 

and later transferred to Hindalco. The EC specific condition no. (iv) 

required backfilling of mined-out pits with overburden (OB), spreading 

of topsoil, and plantation of native species to make the land cultivable 

and usable. However, despite operating the mine for over six years, 

Hindalco failed to implement these fundamental conditions. Instead, 
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pits were left unfilled, OB was dumped outside the lease area, and 

plantations were carried out only on OB dumps in blatant disregard 

of the EC conditions. 

3. That instead of following this, Hindalco abandoned the pits, dumped 

OB outside the lease area, and carried out plantation only on OB 

dumps which is contrary to the EC conditions. The Applicant 

submitted a complaint dated 30.06.2025 to MoEF&CC, Ranchi, and 

Ministry of Coal, Govt. of India, New Delhi highlighting these 

violations. 

Photocopy of the representation 

dated 30.06.2025 to MoEF&CC and 

Ministry of Coal regarding non-

compliance of EC by Hindalco is 

annexed herewith as  Annexure-A. 

4. That On the same day, the Applicant submitted a complaint to the 

Secretary, Department of Mines & Geology, Jharkhand, and other 

concerned offices pointing out that Hindalco was preparing to 

surrender its lease without complying with the conditions of EC 

related to land reclamation and plantation of trees, which also raised 

the issue of illegal mining on Jungle Jhari land, which is raised before 

Hon’ble Jharkhand High Court in W.P.C No. 6046 of 2017. 
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Photocopy of representation dated 

30.06.2025 to Secretary, Mines, 

Jharkhand regarding surrender of 

mining lease without closure 

compliance is annexed herewith as  

Annexure-B. 

5. That Hindalco had earlier filed a Notice of Discontinuance dated 

03.10.2024 under Regulation 5 of the Coal Mines Regulations, 2017, 

declaring closure of the Kathautia Mines from 01.10.2024.  

Photocopy of Notice of 

Discontinuance dated 03.10.2024 

submitted by Hindalco under 

Regulation 5 of CMR, 2017 is 

annexed herewith as Annexure-C. 

6. That subsequently, Hindalco issued a surrender notice dated 

06.06.2025 to the Nominated Authority, Ministry of Coal, seeking 

termination of the CMDPA and cancellation of the vesting order on 

account of alleged land and technical challenges. The applicant 

received the said surrender notice through RTI reply dated 01.09.2025 

by Ministry of Coal.  

Photocopy of RTI reply dated 

01.09.2025 from Ministry of Coal 
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enclosing Hindalco’s surrender 

notice dated 06.06.2025 is annexed 

herewith as Annexure-D. 

7. That it is gross violation of EC specific conditions no. (iv) that was 

originally granted to M/s Usha Martin Ltd. which subsequently got 

transferred to Hindalco through letter dated 16.04.2015 of MoEF&CC, 

which stated as follows: 

“OB should be stacked at earmarked external OB dumpsites within 

ML (Mining Lease) area and shall be a maximum height of 60m only 

and consists of benches of 10m each. The ultimate slope of dumpsite 

should not exceed 28 degrees. Backfilling shall begin at the end of 

3rd year in the decoaled area. Monitoring and management of existing 

reclaimed dumpsites should continue until the vegetation becomes 

self-sustaining. Compliance status should be submitted to the 

Ministry of Environment and Forest and its regional office located at 

Bhubneshwar on yearly basis.” 

Photocopy of Original Environment 

Clearance (EC) granted to M/s Usha 

Martin Ltd. and letter of transfer 

dated 16.04.2015 of EC is annexed 

herewith as Annexure-E. 
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8. That despite surrender proceedings, Hindalco has not complied with 

Conditions of EC especially specific condition no. (iv) and left pits 

remain unfilled, OB remains dumped outside the lease, and no 

ecological restoration has taken place. The Applicant has collected 

photographs dated 11.06.2025, highlighting grave issues including 

unsafe vertical highwalls, unbenched pits, absence of fencing, and OB 

dumps outside the lease area.  

Photographs dated 11.06.2025 

showing abandoned pits, OB dumps 

outside lease area, and showing 

unsafe highwalls is herewith 

annexed as Annexure-F. 

9. That the present Original Application is well within the period of 

limitation prescribed under Section 14(3) of the National Green 

Tribunal Act, 2010. The cause of action in the present case is of a 

continuous and recurring nature, as the Respondent No. 1 failed to 

fill the pits, OB dumps are continuously breaching the lease area 

and entering into the land of villagers, and no restoration is being 

done by them. These violations persist to this date, and each day of 

continuing pollution gives rise to a fresh cause of action. Therefore, 

the Application is clearly maintainable and filed within the 

limitation.  
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10. That the present Original Application is being bona fide, in public 

interest, and with the sole objective of protecting the environment and 

preventing further ecological degradation. The applicant affirms that 

all mandatory requirements under the National Green Tribunal Act, 

2010 and the NGT (Practice and Procedure) Rules, 2011 have been 

duly complied with. The Application is supported by relevant 

documents, representations, complaints and photographs. 

11. That despite repeated complaints and reminders, the Respondent 

authorities, including MoEF&CC, have failed to take any effective 

action against Hindalco, thereby allowing continued environmental 

degradation and safety hazards in the mining area. 

12. In these circumstances, the Applicant is constrained to approach this 

Hon’ble Tribunal seeking enforcement of EC and closure obligations, 

restoration of the mined-out areas, and imposition of compensation 

under the ‘Polluter Pays’ principle. 

 

GROUNDS 

i. BECAUSE the Hindalco has failed to comply with EC conditions 

mandating backfilling, topsoil restoration, and plantation, in 

violation of Environment (Protection) Act, 1986. 
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ii. BECAUSE leaving high vertical walls, unsafe pits, and unfenced 

mines endangers life and property of villagers, violating Articles 

21 and 48A of the Constitution. 

iii. BECAUSE MoEF&CC, and other respondents failed to enforce 

compliance despite complaints and RTI disclosures, reflecting 

abdication of statutory duties. 

iv. BECAUSE Hindalco is liable for environmental compensation as 

laid down in Vellore Citizens Welfare Forum v. Union of India (1996) 

5 SCC 647 and Indian Council for Enviro-Legal Action v. Union of 

India (1996) 3 SCC 212 according to polluter pay principle. 

 

PRAYER 

It is therefore, most respectfully prayed that this Hon’ble Tribunal may 

graciously be please to 

1. Direct Respondent No.1 (Hindalco Industries Ltd.) to comply with 

condition of EC especially specific condition no. (iv), backfill pits, 

remove OB dumps from outside lease area, restore topsoil, and 

undertake plantation with native species.  

2. Direct MoEF&CC, Ministry of Coal and Department of Mines and 

Geology to ensure compliance and file a joint action-taken report. 
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3. Impose environmental compensation on Hindalco Industries Ltd. 

under Section 15 of the NGT Act, 2010 applying ‘Polluter Pays’ 

principle. 

And/ or Pass any further order(s) this Hon’ble Tribunal may deem fit 

and proper in the interest of justice and environment. 
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AFFIDAVIT

I, Gaurav Singh, S/o Late Shripati Singh, aged about 34 years, resident of
Belwatiaka, Memorial Hall Road, P.O. & P.S. Daltonganj, District Palamu -
822101, Jharkhand, do hereby solemnly affirm and state as follows:

1. That I am the Applicant in the accompanying Original Application, and
being fully acquainted with the facts and circumstances of the case, I am
competent to swear this affidavit.

2. That the content of the Original Application, Synopsis, List of Dates,
Grounds, and the accompanying Annexures have been prepared under my
instructions, and the same have been read over and explained to me in a
language known to me. I state the facts stated therein are true and correct
to my personai knowledge, information, and belief.

3. That the environmental violations complained in the Application are
continuing and recurring in nature.

4. That the authorities concerned have failed to take corrective or preventive
action despite multiple written complaints and representations, thereby
allowing the violations to persist unabated.

5. That the present Original Application is being filed bona fide and in the
interest of justice, public health, and environmental protection.

I further state that nothing material has been concealed from this Hon'ble
Tribunal.

I, the above named deponent, do hereby veri$r that the contents of paragraphs 1

to 5 of this affidavit are true and correct to my personal knowledge and belief.
No part of it is false and nothing material has been concealed therefrom.

Verified atDqt+oneorrj on this day of Drcembc,t,2025.

(na^4^v 9inqll

J,+W
& K sharan

ftlamry Falatmu

Deponent
(Gaurav Singh)

L"

I
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VERIFICATION

I, Gaurav Singh S/o Late Shripati Singh, aged about 34 years, R/O

Belwatika, Memorial Hall Road, P.O & P.S: Daltonganj, District: Palamu,

do hereby verify that the contents of the original application, including

the synopsis, List of Dates, Paragraphs of the Appiication, and the

Annexures, are true and correct to my personal knowledge and based

on information received from authentic records, which I believe to be

Nothing material has been concealed therefrom.

Verified atlXr+o+'8ag on this tq'64 day of Dcternbu ,2025

(a1o,rr'lrelv 9*Ah
Deponent

(Gaurav Singh)

Identified by:

Advocate

Mr. Jeet, Adv.

{iii4riatur*f

true.
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VAKALATNAMA 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL 

FINANCE CENTRE, 3RD FLOOR, NEW TOWN 

KNOW ALL to whom these present shall come that I, Gaurav Singh, Applicant, do hereby appoint Advocate 

Mr. Jeet herein after called Advocate to be my Advocate in the above noted case and authorize him: 

To act appear and plead in the above noted case in this Court or in any other Court ir 
which the same be tried or heard and also in the appellate Court including High Court subject to 
payment of fees separately for each court by me. 

To sign file, verify and present pleadings, appeals, cross-objections or petitions for executions, 
review, revision, withdrawal, compromise or other petitions or affidavits or other documents as may 
be deemed necessary or proper for the prosecution of said case in all its stages subject to payment 
of fees for each stage. 

To file and take back documents, to admit and/or deny the documents of opposite party To 
withdraw, or compromise the said case or submit to arbitration any-differences or disputes that 
may arise touching or in any manner relating to the said case. 

To take execution proceedings on paying separate fee 

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all other 
act and things which may be necessary to be done for the progress and in the course of the 
prosecution of the said case. 

And I the undersigned do hereby agree not to hold the Advocate responsible for the result of the 
said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which he 
shall receive and retain for himself. 

And I the undersigned do hereby agree that in the event of the whole or any part to the fee agreed 
by me to be paid to the Advocate remaining unpaid he shall be entitled to withdraw from the 
prosecution of the said case until the said is paid up. The fee settled is only for the above case and 
above Court. I hereby agree that once the fee is paid, I will not be entitled for the refund of the same 
in any case whatsoever. 

IN WITNESS WHERE OF I do hereunto set my hand to these presents the contents of which have been 

understood by me this 19th day of December, 2025. 

         

JH1306/2024 

Email Id: jeetsinha018@gmail.com 

ACCEPTED                                                  ADVOCATE                                                        CLIENT 

19



-.l

Date:- 30.06.2025
To,

Ministry of Environment, Forest & Climate Change,
Government of India, 2"d Floor, He,
Jharkhand State Housing Board,
Harmu Chowk, Harmu Housing Colony,
Ranchi - B34OO2.

sub :- Non-compliance of the conditions of Environmental
clearance by Hindalco Industries Ltd. at Kathautia coal
Mines.

Sir,

with regard to above stated subject I have to state that in
district Palamau the Kathautia coal Mines is situatecl which was
initially allotted to Usha Martin Ltd. in the year 2003.

1. That after grant of Mining Lease Usha Martin Ltd.
commenced the mining and done the mining actively till
2074 and after order was passed by the Iron bie supreme
court the said Kathautia coal Mines was re-auctioned and
same was a\,varded to Hindalco Industries Ltd.

2. That the Hindalco Industries Ltd. has taken charge of the
said Mining Lease with ar1 the assets and liabilities of usha
Martin Ltd.

3. 'l'hat thereafti.:r the Hindalco Industries Ltd. commenced the
mining and has done mining ti1l September 2024 but during
the mining and till date the company has not tbllowed the
conditions of Environmental clearance granted to usha
Martin Ltd. iater transferred to Hindalco Industries Ltd.
which warranted that the company will refill the mining pits
created durirrg mining. Further the company was required

Sar,wv g;'6%
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to backfill the mining pits and that the O.B. dump created
frorn mining rvas to be used for filling the pits and after
filling the pits the top layer was to be filled b). top soil and
regional/native plants were to be planted so that the
decoaled area/land becomes cultivable & usable.

4. That instead of refilling the mining pits and planting trees
over decoaled area/land, following the above process in
accordance to the conditions of Environmental clearance
the company has left the mining pits as it is and dumped all
the o.B. outside the mining lease area and planted trees
over o.B. dump which is gross violation of the conditions of
the Environmental Clearance.

(Copy of Environmental
Clearance granted to Usha
Martin Ltd. and Transfer of
trnvironmental Clearance of
Kathautia Coal Mines to
Hindalco Industries Ltd. is
being annexed herewith)

5. That it is stated that the Hindalco Industries Ltd. has filed
notice of discontinuation under regulation 5 of Regulation
Act 2017 vide ietter dated 03.10.2024. wherein it is stated
that the said mines is closed from Ol.lO.2024.

(Copy of the letter dated
43.70.2024 is being annexed
herewith)

6. That from the reliable sources I came to know that the
company is preparing for surrender of the said mining and
perhaps the company has also moved to the competent
authority for accepting the surrender of mines.

It is therefore your good self is
requested to kindly look into the
matter and issue necessary
directions so that before

:

Qaw>av s;r"5h
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An i : f 6. 76, iax:14. ]6, Amt , pa id: !7, $0 {Cas h )(Track 0rt *r*r*. indiapost.gcv. ini mduso
i0iai i$00266686$)(tseai nai

RJi40Bl6Jt1iH IYfi r8?t4tr4$Bi6Jtl
RL OALTOliffAITJ IiO (B??101)

Counter t{o:1,02i0i12015,10: 59

iu :l{lt{lSI$Y 0F Et{ttft 0HtiEtrT, RAilCt{l
PIfl:8i400?,0oranda ||0

fron:fiAiJ$AV SiH611,DT0

l{t: i8Ognrs, Ri0:1 i.0

Thanking you,

acceptance of surrender of
mines the Hindalco Industries
Ltd. complies to all the
conditions of Environmental
Clearance before closure of
mines and plant rcgional/native
trees after refilling the decoaled
areafland and remove O.B.
dump from or-rtside the mining
lease area.

Yours faithfully

Bhumi Adhigrah*n Vistharran Avam

Punarwes ;.. ,iii

Eta*.qu Ai-tg%1
President

IndE Post

Enclosures :- (.J$.. pagesf

1. Environment clearance granted to usha Martin Ltd. and
Transfer of Environmentai clearance of Kathautia coal
Mines to Hindalco industries Ltd.

2. Letter dated OS.tO.2024

3. Photographs dated rr.06.2025 showing the non-compliance
& violation.

Copy To :-

1. Secretary, Ministry of Coal, New De1hi.

2' secretary, Ministry of Environment Forest & climateChange, New Delhi.

-;il.J_iiEi -r

*{c,r:nter i*; : i, Er r'$i i iii:ii,.l i :+il

-,. Ir": t i; ;o-': n*il, ;.*,j j.* iry i, a,:.r - iit i
r:jJ:; ! li:;*i1'lii*.:.Ii!:;1u." rar! -.iia,, *.i-.!

hn:n;i]

r]E*--.:_----

a.ili,-i;'ill-{$$iil
f i,,ii*iiiii.4rij r+: .i i'J:;1,,J:,1

lailr i+r i',rt : L. &i lii : i;iii:ii, ii ;4t

&:

. ,' :i:i i: .i-r r irr

I

:

I
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To
Date:- 30.06.2025

The Secretary,

Department of Mines & Geologz,

Government of Jharkhand,
Nepal House, Doranda,

Ranchi- 834OO2.

sub :- surrender of mining lease of Kathautia coal Mines byHindalco Industries Ltd. after discontinuation of the mines.

Sir,

with due respect regarding above stated subject I draw your
attention to the following facts :-

1. That earlier vide representation dated 2g.o2.2025 I brought
to the notice of your good self that Hindalco Industries Ltd. is
going to surrender the mining lease and before accepting thesame, I requested your good seif to ensure thai mining
closure plan is implemented and further requested your gooJself to direct the company to remove the o. B. ciump-and
other structure from outside the mining lease area. Further Irequested that as admittedly the company has clone mining
over Jungle Jhari land for which fine should be imposed oithem and FIR should be lodged against the erring: officialsnamely Mr. satish pai (Managing Directing) and Mr. erijeshKumar Jha (then president Mines) cuirent clesignaiion
(President, Mining and Minerai corporate).

(Copy of the letter dated
28.O2.25 is being annexed
herewith).

2. Tl:e.t with regard to mining over Jangal Jhari land I earlieralso represented before principal secietary, but though thesaid representation of mine is required to be *e.rt for

&av^rzav *n6%
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necessary action to the revenue department butunfortunateiy the same was sent to the office of pccF videletter datecl 1 9.05.2025^

(Copy of letter dated 19.05.202S
is being annexed herewit.h)

3. That it is stated that earlier we sought information under RTIfrom Director General of Mines saiety regarding violation ofthe provisions of Mining Act and Mines Safetv Rules. In theirreply dated 72.03.2025 I was informed that management ofKathautia coal Mines has submitted the notice ofdiscontinuation under regulation 5 of coal Mines Regulation2077 vide letter dated as.7o.2o24 stating that the date ofdiscontinuation of the mines is from Ol.lO 2024.
(Copy of letter dated t2.03.2025

il*"3.tn"T*?,fl; 
- i s b e i n g

4. That the company has not taken any step to implement themining closure_ plan, the pit created due to mining isrequired to be backfilled and the o. B. dump created frommining should be used for filling the pit and Lfter filling thepit the top layer will be filled with top ioil and over the sameregional/native plant should be planled so that the decoaledarea/land becomes cultivabie & usable.
5. That instead of refilling the mining pits and planting treesover decoaled area f land, they have tert trrc mining piil as itis and dumped all the o.B. outside the mining rease area andplanted trees over O.B. dump.
6. That it is stated that as the company has ciearly stated thatthey have issued the notice on 03. ro.2o24 staiing that themines has been discontinued from ol.lo.2024 and thereforethe company is under obiigation to comply all the conditionsof mining closure plan with regard to firiing of pits as well asremoving o' B. dump created outside the mining lease areaa,d other discrepancies but the company is noi taking anysteps for the same.

7 ' That the aforesaid compliance further assumes importance
as the Hindalco Industries Ltd. has done mining on lands ofRaiyats without taking mandatory permission under section

&a,,rzzu 31@
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49 of c.N.T- Act, further the company has done mining overthe land of ltaiyats, paying part compensation or no
compensation at all.

8. That as the company has discontinued the mines from
01^1o.2024 therefore appropriate direction for compliance ofconditions & the procedure prescribed for closure of minesbefore accepting the surrender of mining lease by the
department is required to be issued

It is therefore your good self is
required to kindly look into the matter
and issue necessary direction to the
company for complying the procedure
prescribed by law for closure of the
mines and remove O.B. dump from
outside of mining lease area so that
the hazards created by the company
may not jeopardize the iife of persons/
animal residing in nearby viilage andthe said hazards does not create
environmental/ecological imbalances
otherwise having no other alternative I
have to take recourse of law by movingappropriate courts / forums for
ensuring that all compliances are
done by the Hindalco Inclustries Ltd.

Thanking you,

Yours faithfully

Bhumi Adhiarahan Visthapan Avam
Punarwas 1,,,_ r "tniti

Qar,aau 3;,a2!'t
president
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Enclosures :- 1..LQ, pages|

1. Letter dated 28.02.2025.

2. Letter dated 19.05.2025"

3. Letter dated 72,O3.2025 and 03.1O.2024.

4, Photographs dated 71.06.2025 of Kathautia Coal Mines
showing the non-compliance/violation.

Copy to :.
1. Secretary, lVlinistry of Coa1, Govt. of India, New Delhi.

2. Secretary, Department of Revenue, Registration and Land
Reform, Govt. of Jharkhand, Ranchi

3. secretary, Department of Forest, Environment and climate
Change, Govt. ofJharkhand, Ranchi

4. Deputy Commissioner, paiamau.

Officer, Palamau.
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7i*
':fln--r-fil ,

.{:ffqi.X#rt

sa+d w{}

qr{d TrfirR
Government of India

erqwfu{rRd7r(rq
Ministry of Labour & E-mPloYment

sr;TE{&nrdrqeqndq
Directorate Genclai of Mines Safety

f i"fi ia. <ititlttauclri t(egion, i<anchi

t-dT C

¤. nn/rathautia/Legal Notice/2025l ?"*<tr tifr, Eai6-l':--q-s:l*;

fr .il{d Ri6
sqff,
t1R erf}q-dnT B-saq-{ qE

g{Efq B-flI{ qfrfr,
rfd1-1 qrig;d', rfflrt
gRtE.st

1tqq: Regarding legal notice dated tL.t2.2023 sent to you through my advocate

and Your rePlY dated 10.01 .2024'

llffd.q,
please refer to your letter vide No. Nil datecl 27.02.2025 regarding above

mentioned subject.

In this regard, it is to inform you that the management of Kathautia Coal Mine

has submitted Notice of Discontinuance under Regulation 5 of Coal Mines Regulation

20i7 vide letter No. Nil dated 03.10.2024 to this Directorate stating that the date of
discontinuance of the mine is from 0t.10.2U24'

Also, this is to inform you that the Notice Uls 22A(l) of Mines Act, 1952 has

been recorded by this Directorate as management has r:omplied with the terms

and conditions of the Notice.

l{f,fiq,
&

4\,r

(

EFT S{ffI

This is ior your i nfornratiort Please'

tfr &f, {i-fr

v{

a
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From

VIana_qer
j.Jame: Kala Clrand Moclak
Postal address:
At - Kathar-rtia Open Cast Coal N1ine
FO: Nar-rdiha. PS: Par-rdr,la.District : Palau.nu . .iharkhanci
PIN: 822123
Mobiie Number: 90068 14095
Enrai I ID'. ite;t?+. rzD a-ici';i,a.,eorn

To

The Regional lnspector of Mines Safety, Ranchi - 834008.

Subiect: Notice of discontinuance of mine

Dear Sir,

Enclosed please find the Notice of dlscontinuance in Form 1-D u/r 5 of CMR
of l(athautia Coal Mine M/s Htndatco lndustries Limited.

This is for your l<ind information and necessary action ptease

Thanl<ing you,

Yours Faithful.Ly,
i ir',!

I , "t'
[\/anafier - '''i
Kathautia Open Cast Coal N/ine
Hindalco lndustries Limited.

Encl: Notice of discontinuance of mine in Form 1-D

GC to: The DC, Palamu, Jharkhand- 822101

Date:03i1012024

'2017

t "i i [.i $ li 1i."{; * t f .i l-t {"t :jiT fi i i:: ii }- ! ['di i"f t:: []
Kathau'eia 0pen east eoal ISines i";iir,:hr-rliie !.y*",rrqo,hircdaIco"eenn

&&igwe
eerewg*=

tr,--"-**^4- ""-"^^" Li-.J^[^^ ^^,*

.)

f

7
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I

.tFORM 1- D
Notice of discontinuance (See Regulation 5)

I have to firrnish the fbllorv articLrlals irr ol cliscontinLrance of Kathautia Coal Mine
1 Name of IVline Katha utia en Cast Coal [Vlines
2

Nanre of
orvner/corr.r /firm/assoc iatioir Hindalco Industries Limited
Location of the lVline
mine Lease number s 468O / 4593, ZOLG, d ate-07/r0/zarc
vilt area road Kath a ut ia,
Post Office- Naudiha
Police Station Pandwa
5ub-Division alu ehsil Dalton
Railway station nea Kajri
District Palamau
State- J harkhand

3

PIN 822123
4 Labour ldentification Number LrN) | -8771-3429-2
5 lVline Code 10972

,),,;

6. Details of Orvner" A-9ent" Manager
I. ic u Iars orr inated

ller

I

aheshwa

ri

ar

Shri RajLr Kr Singh Shri I(ala Chand
Modak

Address
Village/ar
ealroad-
Post
Off rce-
Police
Station-
SLrb-Division
(Taluq)/Tehsil-
Railrr,av
statiou( nearest)-
District- State-

Hindalco,
n d ustri es

i rla
entu rion,
ndurang

Budhkar
lVarg,

mited,
Floor,

orli,

NaLrcliha" PS
du,a.

istlict : PalamLr
tate : Jliarkhand
IN : 822123

Mine
ia Open Cast

NaLrdiha. PS:

tate ; Jharl,hand
IN: 822123

Open Cast
oal Mine

wa_

ct : PalamLr

sQ,".,y
a'fr\

ltq
I

t\t

Nar-t-te

ii
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E-

,$ PIN- IVumbai-
400 030.

lll Mobile NLrmber 10016907 57 90068 1.1095
1V Telephone nLrr.nber (Lancll ine)

+912269477
000

Fa.r nLrmber

VI Errail ID ?tali.t-.'t;.Sttt adt",t.i acir
la.cozn

!,..-a1 2.. in c d a.1;@ ad ity z.b i r
iz.tcr:,s

7. Date on which it is intended to discontinue the mine. NA
8. Actual date of cliscontinuance (01/10/202,1).
9. NLrmber of persons likely to be atfected: none
10. Reasons fbr cliscontinuance: JJ i'ssue which is subjudice and [and unavaitabitity in
continuance.

11. Updated plans enclosed as required under Regulatior-r 66 of CMR. 2011 *Not requirecl
12. If Yes. Specifl the Plan(s) reference nurnber(s)

Yours faithfully
Signature:

yWotl'.,'i 1,,-ii"'L7\i ,'

(Kala Chand Modak)
Designation: Manager
Date:

'r'Optional
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